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ACT No. IIT or 1903.
PASSED BY THE GOVERNOR GENERAL oF Inpia 1y CouNcir.

{Received the assent of the Governor General on the 13th
Marck, 19083 :

An Act to make better provision for facilitat-

ing and regulating the supply and use of

electrical energy for lighting and other
purposes.

VHEREAS it is expedient to make better provmon

for facilitating and regulating the supply and use

- of electrical energy for lighting and other purposes ;
It is hereby enacted as follows :—

PART 1.
PRELIMINARY.
Short title, (1) This'Act may be called the Indlan Elee-
extentand trlclty Aet, 1903.
moent. (?) It extends to the whole of British Tndia, in-

clusive of British Baluchistan and the Santhal Par-

ganas ; and

(8) It shall come into force on such date -as the
Governor General in Council may, by notification in
the Gazette of India, direct in this behalf,

Definitions. 2. In this Act, expressions defined in the Indian
Telegraph Act, 1885 have the meanings assigned to
them in that Act, and unless there is anything re-
pugnant in the sublect or context,~

(@) ‘“aérial line” means any electric supply-line

which is placed above ground and in the

open air :

(v the expression “area of supply” means the
'area within which alone a licensee is for
the time being authorized to supply energy :

(¢)  consumer ”*

XTIT of ]
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(Part I.— Preliminary —Section 2.)

““ gonsumer ” means any person supplied, or
entitled to be supplied, with energy by a
licensee: :

the expression * consumer’s terminals *’ means
the ends of the electric lines situate upon
any consumer’s premises and belonging to
him, at which the supply of energy is deli~
‘vered from the service lines:

¢ daily fine®” means a fine for each day om

which an offence is continued after convie-
tion therefor:. .

¢ digtributing main > means the portion of any
main which is used for transmitting energy
to service lines for the purposes of general
supply : o :

¢ glectric supply-line” means a wire, cone
ductor or other means used for conveying,
transmitting or distributing energy for any
purpose, together with any casing, coating, -
covering, tube, pipe or insulator enclosing,
surrounding or snpporting the same or any
part thereof or any apparatus connected
therewith for the purpose of so conveying, -
transmitting or distributing such energy:

(%) “electrical power ” means the rate per unit of

‘time at which energy is supplied :

(4) “energy” means electrical energy expended

at a rate greater than twenty-five watts:

(j) “ general supply ” means the general supply of

(%

energy to ordinary consumers, and includes,
in the absence of aspecial agreement to the -
contrary with the Governmenf or with a
local authority, the general supply of ener-
gy for public lamps, but does not include
the supply of energy to particular consum-
ers under special agreements :

) licensee ** means any person licensed under

Part 1T to supply energy :
' (%) * main”
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(?) *main’’ means any eleotric supply-line which
- is laid by a licensee in any street and
‘through which energy may be supplied, or
- is intended to be supplied, by the licensee
for the purpose of general supply :
(m) * plan > includes a section : '

(n) *purpose’’ includes any purpose exoept the.

transmission of a message:

(0) * service line”’ means any electric supply-line
through which energy may be supplied, or
is intended fo be supplied, by a licensee to

- a consumer either from a main or directly
from the licensee’s premises :

(p) “street’’ includes any way, road, lane, square,
court, alley, passage or open space, whether
a thoroughfare or mot, over which the
public have a right of way, and also the
roadway and footway over any public

“bridge or causeway : and
(9) the expression *works” includes electric
- supply-lines and any buildings, machinery
or apparatus required to supply energy and
to carry into effect the objects of a licensee.

S—

PART 1I.
_ SvrrLY oF ENERGY TO THE PUBLIC.
* Supply of 8. (1) No person shall supply energy for electric
energy for '

e o 4o braction or to the public for any purpose exoept under,
the publie for and in accardance with the terms and conditions of, a

gny purposo license granted by the Local Government under this
0 be licensed. Part :
Provided that nothing in this section shall apply
" to any railway or tramway subject tothe provisions of
the Indian Railways Act, 1890. :
() Where any difference or dispute arises as to
whether energy is or is not supplied or to be supplied

for

oo SR '[AC?”IH?
(Part II.—Supply of Euergy to the Public.—Sec- .

IX of 1890.
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fér‘electric tragtjon or-to the public for any pqrposé
within the meaning of sub-section (I), the miatter
shall be referred to the Local Government, and the

decision of the Local Government thereon shall be

final. :

4. (1) The Local Ggvernment may grant a license
to any person to supply energy for any purpose in
any specified local area, and also to lay down electric
supply-lines for the conveyance and transmission of
energy from a generating station situated outside such
specified local area to the boundary of such specified
local area in any case in which the energy to be sup-
plied is to be generated outside such speeified local
area; and in respect of every such license and the
grant thereof the following provisions  shall have
eftect, namely :— Lo :

v

.Local Government - shall consult every

local authority econcerned, and, where such

local authority advanees any objection to

-the grant of a license, the Local Govern-

ment shall take such objection into con-
sideration and, if in its opinion it is insuffi-
- cient, shall record in writing and communi-
cate to such local anthority its reasons for
such opinion. s :

(b)) Any person applying for a license under this
_ Part shall publish a notice of his applicas

tion in such manner and with such parti-

culars as the Governor General in Council
may by rule direct, and no such license
shall be granted until three months from
the date of the first publication of such
notice as aforesaid have expired and until
all representations or objections received

by the Local Government within that

" period with reference thereto have been
considered by it. ' '

(¢) No

- Hieotricity. - 7L

(a) Before granting a license under this Part the

Grant and
revocation
of licenses.
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(Part II—Supply of Energy to the Public.—Sec-

tion 4.)

(¢) No application fora license under this Part

' ghall be made by any local authority ex-

cept in pursuance of a resolution passed at.

a meeting of such authority held after one

month's previous notice of the same and of

the purpose thereof has been given in the

“manner in which notices of meetings of
such local authority are usually given.

(d) A license under this Part may prescribe such
’ terms as to the limits within which, and
the conditions under which, the supply of
energy isto be compulsory or permissive,
and as to the limits of price to be charged
in respect of the supply of energy, and
generally as to such other matters as the
Local Government may think fit.

(e) The grant of a license under this Part for any

- purpose shall not in any way hinder or
restrict the grant of another license to
another person within the same area of sup-
ply for a like purpose.

(f) The provisions contained in the Schedule shall
be deemed to be incorporated with, and to
form part of, every license granted under

o this Part, save in so far as they are ex-

A _ pressly added to, varied or excepted by the

L ‘ " license, and shall, subject to such additions,

variations or exceptions (if any) which the

Local Government, with the previous sanc-

| _ tion of the Governor General in Council, is

i ~ hereby empowered to make, apply to the

undertaking authorized by the license, and

L - shall be binding in like manner and to the

' " same extent as if enacted in this Aect. o

- (2) The Local Government may, if in its opinion
the public interest so requires, revoke a license, as to

the
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A' (Part IT. ——Supp?y ofEner}qy to- the Pullic—8ec-
ion 4.

the Whole or any part of the area of supply, in any
of the following cases, namely —

(a) where the licensee, in the opinion of the-
Local Government, makes wilful and un-
reasonably prolonged default in doing any-
thing  required of him by or wunder this.
Act;

(b) where the licensee breaks any of the terms or
conditions of his license the breach of
which is expressly declared by ' such
license to render it liable to revocation ;

(c) where the licensee not being a local authority
fails, within a period of six months after
the date of his license or such further
period as the Local Government may deter-
mine and before exercising any of the
powers conferred on him thereby in rela-
tion to the execution of works, to show, to
the satisfaction of the Local Government,
that he is in a position fully and eﬂielently
to discharge the duties and obligations
.imposed on him by his license, or fails to
make the deposit or furnish the security
required by his license;

)] where the licensee is, in the opinion of the
Local Government, unable, by reason of
his insolvency, fully and efficiently to
discharge the duties and obligations imposed
on him by his license ; '

(¢) where the licensee, not being alocal authority,
shows, to the satisfaction of the Local
Government, at uny time after the com-
mencement of his license, that his under-
taking cannot be carried on with profit and
ought to be abandoned ;

(f) where the licensee supphes energy by means |
of some system not approved by the Local
Government ;

(9) in




where license

local authori-
ty, isrevoked,

L . EBlectricity. Co Jaor
(Part IL.—Supply of Energy to the Public.—Sec-
tion b.,) o

(9) in any other case, with the consent of the
licensee and, if the licensee is not a loecal
authority, with. that of the local authority
(if any) concerned, and upon such terms

and conditions as it thinks just ;-

Provided that the Local  Government shall not
revoke the license as to part only of the area of supply
if the licensee represents that he desires to be relieved
of his liabilities in respect of the whole.

(3) Where the Local Government might, under
sub-section (2), revoke a license, it may, instead of
revoking the license, permit it to remain in force
subject to such further terms and conditions as it
thinks fit, and any further terms or conditions shall
be binding upon, and be observed by, the licensee,
and shall be of like force and effect as if they were
contained in the license, : '

5. Where the Loeal Government revokes the
license of any licensee, not being a local authority,
as to the whole or any part of the area of supply, the
following provisions shall have effect, namely :—

(¢) The Local Government ghall serve .a notice
- of the revocation upon the licensee and
upon any looal authority concerned,and
shall in the notice fix a date on which the
revocation shall take effect, and on and
- with effect from that date all the powers
and liabilities of the licensee under this

Act shall absolutely cease and determine.

(6) Within one month after the service of such
- notice as aforesaid any local authority
concerned may, if the Local Government

has intimated to the loeal authority that

it is at liberty so to do, by notice in writ-

ing, require the licensee to sell, and there-
upon the licensee shall sell, to the local
authority the undertaking or such part
thereof as is carried on within the area for

: which




Hleotricity. 75"

 (Part TT—Supply of Bnergy to the Publio—Seo-,

Ak

tion 5.)

which it is constituted, on payment of the

" value of all lands, buildings, works, mate-

rials and plant of the licensee suitable to,
and wsed by him for, the purpose of the
undertaking or such part thereof as afore-
said, such value to be, in case of difference
or dispute, determined by arbitration :

Provided that the value of such lands,
buildings, works, materials and plant shall
be deemed to be their fair market-value at
the time of purchase, due regard being had
to the nature and condition for the time
being of such lands, buildings, works, mate-
rials and plant, and to the state of repair
thereof, and to the circumstance that they
are insuch a position as to be ready for im-

mediate working, and to the suitability of* -
.the same for the purposes of the. under-

taking, and, where a part only of the under-
taking is purchased, to any loss occasioned

"by severance, but without any addition

in respect of compulsory purchase or of

good will or of any profits which may be or

might have been made from the under-

“taking, or of any similar considerations. .
(¢) Where no purchase has been effected by a

local authority under olause (2), and any
other person is willing to purchase the
undertaking or such part of it as aforesaid,

the Local Government may, if it-thinks fit,

with the consent of the licensee, or without

- the consent of the licenses in case the price

is not less than that for which the local
authority might have purchased the same,
require the licensee to sell, and thereupon
the licensee shall sell, to such other person

the underteking or such part thereof ag
-aforesaid,

(d) Where
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" {d) Where a purchase has :beéf?’ effected under

OB

. clause (%) or clause (¢), the undertaking, or
- such part thereof as aforesaid, shall yvest in

the purchasers free from’ any debts, mort-
gages or similar obligations of the licensee
or attaching to the undertaking ; and the
revocation of the license shall extend only
to the revocation of the rights; powers,
authorities, duties and obligations of the
licensee from whom the undertaking, or
such part thereof as aforesaid, is purchased,
and, save as aforesaid, the -licen_se shall
remain in full force, and the purchaser
shall be deemed-to be the licensee.

here no purchase has been offected. under

clause (4) or clause (¢), the Local Govern-
ment shall have the option of purchasing the

‘undertaking, or such part thereof as afore-

said, and, if the Loecal Government elects
to purchase, the licensee ~shall sell the
undertaking or part thereof to the Local
Government upon terms and conditions
similar to those set forth in clauses )
and (d), save that where the Local Goverp.
ment is the purchaser the license shall,
in so far as the Local Government is con-

cerned, cease to have any further opera-
tion. SR :

(f) »Where no purchase has been effected. under

_-(g)‘ if

any of the foregoing clauses, the Local
Government may forthwith cause the works
of the licensee to be removed and the street
to be reinstated and recover the cost of
such removal and reinstatenient from.the
licensee. R e

the licensee has been required to sell the
undertaking or any part thereof, and if the
sale has not been completed by the date

fixed
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- sub-section (1), a local authority has elected to pur-

| Bleotrivity. . 11
(Part IL.—Supply of Energy to the Public.~—Sec-
A : tions 6-7.) |

fixed in the notice issued under clause (a),
the purchaser may, with the previous sanc-
tion of the Local Government, work the

undertaking or such part thereof pending
the completion of the sale,

6. Where the Local Government revokes the Provisions
‘license of a local authority as to the whole or any Where licens
part of the area of supply, it may forthwith cause the aushority
works of the licensee to be removed and the street to revoked.

be reinstated, and recover the cost of such removal
and reinstatement from the licensee.

7. (1) Where a license has been granted, a local Purobaso of
authority shall, on the expiration of such period, not undertaking

- exceeding forty-two years, and of every such subse- '
quent period, not exceeding ten years, as shall be spe-
cified in this behalf in the license, have the option
of purchasing such portion of the undertaking as
ds in the area for which it is constituted, and, if the
local authority, with the previous sanction of the
Loocal Government, elects to.purchase, the licensee
shall sell the undertaking or part thereof to it upon

terms and conditions similar to those set forth in
section B, clauses (&) and (d). '

- (2) In any such case as aforesaid, if a local
authority does not elect to purchase, the Loeal Govern-
ment shall have the like option upon the like terms
and conditions save that where the Local Govern-
‘ment purchases the undertaking or any part thereof
under such option the license shall, in so far as the

Local Government is concerned, cease to have any
further operation.

(3) Where, in exercise of the option conferred by

chase the portion of the undertaking which is within
the area for which it is constituted, the Local Gov-~
ernment shall have the like option upon the like

terms and conditions in respect to any portion of the
undertaking which is without such area.

(4) Not
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téans 8-9.) '

(4) Not less than twelve months’ nofice in writing
of any election to purchase under thi¥ seetion ghall
be served upon the licensee by the local authority or
the Local Government, as the case may be.

(5) Notwithstanding anything hereinbefore con-

~ tained, the local authority may, with the previous

sanction of the Local Government, waive its option

of purchase and enter into an agreement with the .

licensee for the working by him of the undertaking,
or such portion thereof as is in the area for which
such authority is constituted, until the expiration of
the next subsequent period referred to in sub-section
(1), upon such terms and conditions as may be stated"
in such agreement. . ' .
8. Where, on the expiration of any of the periods
referred to in seotion 7, sub-section (1), neither the
local authority nor the Local Government purchases

‘the undertaking or any portion thereof, and the
license is, with the consent of the licensee, revoked,

the licensee shall have the option of disposing of all
lands, buildings, works, materials and plant belonging
to the undertaking in such manner as he may think
fit; : ' :
‘Provided that, if the licensee does mnot exercise
such option within a period of six months, the Local

Government may proceed to take action as provided
in section B, clause (f). ' :

9. (1) The licensee shall not, at any time without
the previous consent in writing of the Local Govern-
ment, acquire, by purchase or otherwise, the under-
taking of, or associate himself with, any person sup-
plying, or intending to supply, emergy under any

_other license, and, before applying for such consent,

the licensee shall give not less than one month’s notice
of the application to every local authority, both in the
licensed’s area of supply, and also in the area or dis-

_triet in which such other person supplies, or intends

to supply, energy. = (@) Th
©




(Part II ———;S’uppiy of Energy to the Publié——Sev-
tions 10-12.)

(2) The 11censee shall not at any time transfer his
undertaking, or any part thereof, by sale, mortgage,
lease, exchange or otherwise w1thout the previous
consent in writing of the Local Government.

-(8) Any agreement - relatlng to any transac-
tion ‘of the nature described in sub-section (1)
or sub-seetion (2) which may be made without. such
consent as aforesaid shall be void.

10. Notwithstanding anything in sectlons 6, 7
and 8, the -Local Government, with the previous
sanction of the Govérnor General in OQouncil, may, in
any license granted under this Act, vary the terms
upon whiech a licensee shall be bound to sell his
undertaking:-

11. (1) Bvery licensee shall prepare and render to
the Local Government, on or before such date in each
year ag the Local Government may by rule fix, an
annual statement of accounts of his undertaking
~made up to such date, in such form, and containing

such particulars, as ma.y be prescrlbed by the said
rule, '

(2) The Ticensee shall keep copies of such annual
statement at his office and sell the same to any
applicant a.t a prlce not exceeding one rupee per
¢opy.
- 12. (1) Any hcensee may, from time to time but

sabject a,lwa,ys to the terms and conditions of his !
license,—

(a) open and break up the soil and pavernent
of any street, railway or tramway within
the area of supply 3

(8) open and break up any sewer, dra,ln or tunnel
in or under any such street, rallway or
tramway ;

(¢) lay down and place within the area of supply

electric supp]y-hnes and other works;
(d) repair, alfer ox remove the same; and

(e) do

.General ~

power for
TLioeal

Government
to vary terms
of purchase,

Annual
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Ction 12.)
(e) do all other acts ne'c.essarvy for the due supply |
of energy within the area of supply. :
(2) Nothing contained in sub-section (I) shall be
deemed to authorize or empower a licensee, without

the consent of the local authority or of the owner
and occupier concerned, as the case may be, to lay

- down or place any electric supply-line or other work in,
~ through or against any building, or on, over or under

any land not dedicated to public use whereon, where-
over or whereunder any electric supply-line or work -
has not already been lawfully laid down or placed by
such licensee : Lo

Provided that any stay or strut required for the.
sole purpose of securing in position any support of an
aérial electric supply-line may be fixed, on any build-
ing or land or, having been so fixed, may be altered,
notwithstanding the objection of the owner or occupier
of such building or land, if the District Magistrate or,
in a Presidency-town, the Commissioner of Police by
order in writing so directs : :

Provided also that if at any time the owner or
occupier of any building or land on which any such
stay or strut has been fixed shows sufficient cause,

- the District Magistrate or, in a Presidency-town, the

Oommissioner of Police may by order in writing -
direct any such stay or strut to be removed or altered.

(3) BEvery order made by a District Magistrate
or a Commissioner of Police under sub-section (2)
shall be subject to revision by the Local Government.

(4) Nothing contained in sub-section (1) shall be
deemed to authorize or empower any licensee to
open or break wup any street.not repairable by a
local authority, or any railway or tramway, without
the consent of the person by whom the same is repair-
able, unless with the written consent of the Local
Government : _

Provided ‘that the Local Government shall not

give

- Hestrieity.  [aerm
(Part I1.—Supply of FEnergy to the Publw——S c-
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- (Part II ——S’upply of Enerqy to tke Publeo.—_,—-S&a—

tion 13.)

give. any such consént as aforesald until notice has-

been given, by .advertisement or otherwise as the

Loeal Government may direct, to the person by

whom the street, railway or tramway councerned is

repairable, and until all representations or objections -
received in accordance with the notice have been

considered by the Local Government.,
18. (1) Where the exercise of any of the powers

of a licensee in relation o the execution of any works
~involves the placing of any works in, under, over,
along or across any street, part of a street, railway,

tlamWay, canal or Waterway, the followmg prov1s1ons

~sball have effect, namely :— ,
(@) Not less than one month hefore commencmg

“the execution of the works (not being a
house-service or the repair, renewal or
amendment of existing works of which the
_character or position is not to be altered),
the' licensee shall serve upon the person
-or authority responsible for the repair of
the street or part of a street (hereinafter
in this section referred to as ¢ the repairing
authority ) or upon the person or authority
- for .the time being entitled to work the
railway, . tramway, canal or waterway

(heremafter in this section referved to.as -
% the owner ), as the case may be, a notice:

in writing describing the proposed works;
together with a detailed plan thereof, on a
- scale which shall not be smaller than
eighty-eight feet to the inch, or such other
scale as the Local Government may

approve, and 1nt1mat1ng the manner in

~ which and the time at which, it is proposed
~to interfere with or alter any existing
~works, and shall, upon being required to
do so by the repairing authority  or
owner, as the case may be, from time to

time

@

Notice of
new works,
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“time ‘give -such ‘further ' information - in
relation thereto as may be desired. :

" (b) If the repalrmg anthority mtlmates to the

' _ licensee that it dlsapproves of such works

“or plan, or approves theréof subject to-

amendment, the’ licérisee may,’ “within one

week of receiving stch intimation, appeal

- ‘to the Local Government, whose decision,

-+ after considering the reasons given by the

e i1;;1)5:\.11'111{3; authorlty for 1ts actlon, shall. . be
final, -

(c) If the repairing a,uthomty falls f.o glve notxce

in writing of -its approval or disapproval

-to the licensee - within one - month, it" shall

be deemed to have approved of the works

and plan, -and -the licensee, after glvmg

‘not less» than' forty-eight hours’ notice in

~writing - to -the repairing authority, may

- - proceed to  carry out the works  in accord-

- anoce with the notlce and plan served under
-clause (), :

_ (d) If the owner- dlsa.pproves of such works or

o plan, or approves thereof subject to amend-

ment, he may, within: three weeks after

the service of the notice under clause (a),

serve a requisition upon -the licensee |

demanding that any question ih relation

to the works, or to compensatlon, or to

his ‘obligations to others in respect thereof,

shall be determiined by arbitration, and

. thereupon the matter shall, unless settled

“ by agreement, be determmed by arbi-
“tration.

' (e) Where no reqmsltmn has been served
by the owner upon the licensee under
clause (d), the owner shall be deemed

" to have approved of the works ‘and plan,
and in that case, or where after a requisi-

tion
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tion for- arbitration the matter has been
determined by arbitration, the works may,
.~ -~ upon payment or securing of compensation,
' ~ be executed according to the -notice and
_plan, subject to such modifications as may
‘have been determined by arbitration or
: - agreed upon between the parties, -
(f) Where. the works to be- executed consist of
- . the repair, renewal or: amendment of ex-
“isting - works of which the character or
-position is not. to be altered, the licensee
- shall, .except in cases of emergency, give
to the repairing authority, or to the owner,
as the case may be, not less -than forty-
eight hours’ notice in, writing of his in«
tention to execute such:works, and, on the
expiry of such notice, such  works shall
be commenced forthwith and .~ shall  be
carried on with all reasonable despatch,
and, if possible, both by day and by night
until completed. o .

~ (2) Where the licensee makes default in com-
plyiag with' any of these provisions, he shall make
full compensation for any loss or damage incurred
by reason thereof, and, where any difference or dis-
pute arises as to the amount of such compensation,
the matter shall bé determined by arbitration.

(8) Notwithstanding anything in this section,
the licensee may, in case of emergency:due to the
breakdown- of an underground electric supply-line,
after giving notice in writing to the repairing authority
or the owner, as the case may be, of his intention
to do so, place an aérial line without complying
with the provisions of sub-section (1) : '

Provided that such aérial line shall be used only
until the defect in the underground electric supply-
line:can be.made good, and in no case for a period

\

exceeding
a2
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exceeding six weeks, and shall be removed as soon
as may be after such defect is removed. ,
14. (1) Any licensce may alter the position of
any pipe (not forming, in a case where the licensee
is mnot a local authority, part of a loocal authority’s
main sewer), or of any wire under or over any place
which he is authorized to open or break up, if such
pipe or wire is likely to interfere with the exercise

‘of his powers under this Act; and any person may
‘alter the position of any electric supply-lines or

works of a licensee under or over any such place as

-aforesaid, if such electric supply-lines or works are

likely to interfere with the lawful exercise of any

powers vested in him. . ~

(2) In any such case as aforesaid the following
provisions shall, in the absence of an agreement to
the contrary between the parties concerned, apply,
‘namely :— ,

(¢) Not less than one month before commencing
any alteration, the licensee or other per-
son desiring to make the same (hereinafter
in this section referred to as *the oper-
‘ator*’). shall serve upon the person for the
time being entitled to the pipe, wire, elec-
trio ‘supply-lines or works, as the case may
be (hereinafter in this section referred to
as “the owner”), a nofice in writing, to-
gether with a plan, on a scale which "shall
not be smaller than eighty-eight feet to

_ the inch, or such other scale as the Local
- _Government- may approve, deseribing the
~proposed alteration, -and intimating the
time when it is to be commenced, and shall
subsequently give such further informa-
tion in relation thereto as the owner may

_ - desire. ' .
- (%), Within fourteen days after the service of the
’ notice and plan upon the owner, the owner

may
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may sefve upon the operator a requisition

_to the effect that any question arising upon

the notice or plan shall be settled by arbi- .
tration, and thereupon the matter shall,

-unless seftled by agreement, be determined -

by arbitration. -

(c) Every arbitrator to whom a reference is made

under clause (5), shall have regard to any
duties or obligations which the owner is
under, and may require the operator to

- execute any temporary or other works so as
~to avoid as far as possible interference

therew1th

(d) Where no requisition is served upon

the operator under clause (b), or where
such a requisition has been served and the
matter has been settled by agreement or
determined by arbitration, the alteration
may, upon payment or securing of any
compensation accepted or determined by
arbitration, be executed in accordance with
the notice and plan and subject to such
modifications as may bave been determined

by arbitration or agreed upon between the

parties.-

(e) The owner may, at any time before the

operator is entitled to ocommence the
alteratlon, serve upon the operator a state-
ment- in writing to  the effect that he
desires to execute the alteration himself
and requires the operator to give such
security-for the repayment of any expenses
as may be agreed upon or, in default of
agreement, settled by arbitration.

(/) Where a statement is served upon the operator

under clause (€), he shall, not less than
forty-eight hours before the execution of
the alteration is required to be commenced,

furnish
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furnish® such security and serve upon
the ‘owner a notification in writing inti-

~mating the time when the alteration is
* - required to be commenced, and the manner
“in whiech it is required to be made ; and

thereupon the owner may proceed to exe-

. - cube the alteratlon as requlred by - the
- operator. :

(g) ‘Where the owner’ declmes to comply, or does

-

not, within the time and in the manner.

preseribed by ‘a- notification served upon

" him under clause: (), comply with the

notification, the operator ~may hlmself
execute the alteration.

(h) All expenses properly incurred by the owner

in -complying with a notification served
-upon him by the operator under clause (/)

- may be recovered by him  from the

operator.

- (%) Where the operator makes defa.ult in comply-

ing with any -of these provisions, he shall
make full compensation for any loss or

- damage incurred by reason thereof, and,

where any difference or dispute arises as to

.the amount of such compensation, the

matter shall be determined by arbitration. -

15 (1) Where a licensee 'requires to dig or smk
any trench for laying down any new electric supply-
lines (not being service-lines) or other works, near
to which any sewer, drain, water-course or Work under
the control of the Liocal Government or of any local
‘authority, or any main, pipe, syphon, electric supply-
line or other work belonging to any duly authorized
person, has been lawfully placed, or where any duly
authorized person requires to dig or- sink any trench
for laying down or constructing any new mains or
~p1pes (not bemﬂ servlce-plpes) or other works, near to

which
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i ' (4) Where the operator niakes default in comply-
. ; ing with any of the provisions of this section, he shall
1 makefull compensation for any loss or damage incur-
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which any electric supply-lines or. works of a.licensee -
have been lawfully placed, the licensee or such duly
authorized person, as the case may be. (hereinafter.in
this seotion referred to as *“ the operator *), shall, un: .
less it is otherwise- agreed upon hetween .the parties
interested or in case of sudden emérgency, give to the
Loocal Government or local authority, or to such duly -

_authorized person, or ‘to the licensee, as the -case may ,
be (hereinafter in this section referred to as-* the

* owier ”), mot ‘loss than_forty-oight howrs’ notice -in
writing before commencing to 'dig’ or sink the trench, -
and the owner “shall have the right to be' present
during the execution of the work; which shall be
executed to the reasonable satisfaction of the owner. .

. (2): Where the operator finds it necessary to un-
dermine, but not. to alter; the position of :any pipe,
electric supply-line or work, he shall temporarily sup--
port it in position. during the -execution.of the work,
and before completion shall.provide a suitable and
proper foundation for it where so.undermined.

(8) ‘Where the: operator (being the licensee) lays
any electric supply-line across, or so as to be liable to
touch, any mains, pipes, lines or service-pipes or lines .
belonging to any. duly authorized. person or to any

" person supplying or using energy under this Act, he
shall not, except with the.consent of such person and
of the Local Government, lay. his electric supply-lines

- so0 as to come into contact. with any such mains, pipes,
lines or service-pipes or lines, or, .except. with the like
consent, employ any such mains, pipes, lines or
service-pipes or lines as conductors for - the purpose of

red by reason thereof. ;
(6) Where any difference or dispute arises under

this
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this seetion, the matter shall be determined by arbitra-

_{(6) Where the licensee is a local authorify, the

“references in this section to the local authority and to
. sewers, "drains, water-courses or works under its control

shall not apply. ‘

16, (1) Where _anx person, in exercise of any of
the powers conferred by or under this Act, opens or
breaks up the soil or pavement of any street, railway

‘or tramway, or any sewer, drain or tunnel, he shall—
(@) immediately cause the part opened or broken

~ up to be fenced and guarded ;-
(b) before sunset cause a light, sufficient for the
' warning of passengers, to be set up. and

maintained until sunrise against-or near the:

part opened or broken up ;-

(¢) with all reasonable speed fill in the ground and’
reinstate and make good the. soil or pave-:
ment, or the sewer, drain or tunnel, opened’
or broken up, and carry away the rubbish
occasioned by such opening.or breaking up ;-

_ and, - ’ '

(d) after reinstating and making good the soil or

. pavement, or the sewer, drain or tunnel,
broken or opened up, keep the same in good
repair for three months and for any further
period, not exceeding’ nine months, during
which subsidence continues.

(2) Where any person fails to comply with any of
the provisions of sub-section (1), the person having
the control or management of the street, railway,
tramway, sewer, drain or tunnel in respect of which:
the default has occurred, may cause to be executed the
work which the defaulter has delayed or omitted to
execute, and may recover from him the expenses in-
curred in such execution. ~

(3) Where

U SR
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(8) Where any difference or dispute arises agto the
amount of the expenses incurred under sub-section
(2), the matter shall -he determined by arbitration.

17. (1) Nothing in this Part shall be deemed to
authorize or empower a licensee to place any aérial
line along or across any street unless and until the
Local Government, after consulting thelocal author-
ity, has communicated -to him a 'genera,l approval in
writing of the methods of constructlon which he pro-
poses to adopt::

Provided that the- communication of such approval

“shall in no way relieve the licensee of his- obligations

with respect to any other consent required by orunder
this Act. .

(2) Where any aérial hne has been placed or
mamtamed by a licensee in breach of the provisions of
sub-section- (1), the Local Government may require
the licensee forthwith to remove the same, or may
cause the same to be removed and recover from the
licensee the expenses incurred in such removal.

(3) Where any tree, standing or lying near an
aérial line, interrupts or interferes with, or is likely to
interrupt or interfere with,. the conveyance or trans-
misgion of energy, a Magistrate of the first class may,

on the application of the licensee, cause the tree to be

removed or otherwise dealt with as he thinks fit..

(4) When' disposing of an application under sub-
section (3), the Magistrate shall, in the case of any
tree in existence before the placmg of the agrial line,
award to the person interested in:the tree such:com-
pensation as he thinks- reasonable, and such person
may recover the same from the licensee.

18. (1): A licensee shall, in exercise of any of the
powers conferred by or under this Act, cause as little
damage, detriment and inconvenience as may be, and
shall make full compensation for any damage caused
by him or by any one employed by him.

(®) Where

Aérial lines.

Compensa=-
tion for
damage.
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¢ (2). Where any-difference. or ‘dispute arises as to
the amount or. the application of such compensatlon
the matter.shall be determined by arbitration.

49, (1) A licensee-or any person. duly authorized -
by a licensee may at any reasonable.time, and on in-
forming the occupier of his intention, enter any pre-
mises to which energy is or has been supphed. by him,
for the purpose of—:

(@) inspecting : and testlng the eleetrlc supply-

lines, meters, fittings, works and apparatus
.for the supply of energy belongmo to the

_lmensee H
(b) - ascertaining the quantlty of energy eonsumed
. or supplied ; or

(¢) removing, where & supply of energy is mo
: longer required, or where the licensee is
authorized to take away and cut off such
supply, any electric supply-lines; fittings,
-works or apparatus  belonging to the

- Jicensee.

(2) A licensee or any person authorlzed. as afore-
said may  also, in pursuance of a special order in this
behalf made by the - Distriot Magistrate or, in a Pre-
sidency-town, by the Commissioner of Police, and
after giving not less than twenty-four hours’ notice in
ertmg to the consumer, enter any premises to-which
energy is or has been supplied, or is to. be supplied, by
him, for the purpose of examining and testing: the
electric wires, fittings, works and apparatus for the
use of energy belonging to the consumer..

20. (1) A licensee shall not be entitled to pre-
scribe any special form of appliance for utilizing

energy supplied by him, or, save as provided by
section 28, sub=section (&), or by section 80, sube-

section (6), in any way to control or interfere with
the use of such energy :

Provided- that no person may adopt any form of
appliance
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appliance, or use the energy supplied to. him,.so as
unduly or-improperly to interfere with the supply by
the licensee of energy to any other person. -

(2) Where any difference or dispute arises under

- this section, the ma.tter shall be determmed by arbltra.-
tion,

21. Where energy is supphed by a licensee, every
person within-the area of supply shall, except in so
far as is otherwise provided by the terms and con-
ditions of the license, be entitled, on application, to a
supply on the same terms as those on which any other
person in the same area is entitled in similar cir-
cumstances to a correspondmg supply :-

Prov1ded that no person having a prlvate generat-

ing plant shall be entitled to.demand a connection
with the mains of the licensee in order to use the.

energy of the licensee only in the event of accident
to the plant of such person.

22. (1) The electrical power at which any con--

sumer shall be entitled to be supplied by a licensee,
shall not exceed what is necessary for the max1mum:
consumption of energy on his premises:

Provided that, where a consumer has reqmred a

licensee to supply him at a speoified maximum power,
lie shall not be entitled to alter that maximum except
after one month’s notice in. writing to ‘the licensee,

and the licensee may recover from the consumer any
expenses incurred by him by reason of the alteration
in respect of the service-lines by which energy is

supplied to the consumer’s premises, or of any fittings

or apparatus of the licensee upon those premises.

(2) Where any difference or dispute arises be-

tween a consumer and a licensee as to the power at
which energy is to be supplied under sub-section (1)
or as to the amount of the expenses incurred under
the proviso thereto, the matter shall be determined
by arbitration.

23. (D A
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28. (1) A licensee-shallnot, in making any agree-
ment for the supply of energy, show undue preference
to any person, but may, save. as aforesaid, make such
charges for the supply of epergy as may be agreed
upon, not exceeding the limits imposed by his license,
and may allow rebates thereon according to the:

quantity supplied, either in relation to the maximum

power to which the consumer is entitled under
section 22, or to the total quantity, or to the time-at
which the supply is needed. :

(2) Notwithstanding anything in sub-section (1),
the licensee may, with the consent of the Loecal Govern-
ment, charge at one rate for the supply of energy for
lighting purposes, and at other rates for the supply of
energy for purposes other than lighting; and no
person shall be entitled to utilize for one purpose

energy supplied to him at a lower rate for any other
purpose.

(8) Where any difference or. dispute arises
between a consumer and a licensee as to any matter
provided for in sub-section (I) or sub-section (2),

" the matter shall be determined by arbitration.

Discontin-
uance of
supply fo
consumer
neglecting to
pay charge. _

24. Where any person neglects to pay any charge
for energy or any other sum due from him to a licen-
see in respect of the supply of energy to him, the
licensee may, after giving not less than seven clear
days’ mnotice in writing to such persou and without
prejudice to his right to recover such charge or other
sum by suit, cut off the supply and for that purpose
cut or disconnect any electric supply-line or other
works through which energy may be supplied, and
may discontinue the supply until such charge or
other sum, together with any expenses inourred by
him in cutting off and re-connecting the sapply; are
paid, but no longer :

Provided that the provisions of this section shall
not apply in any case in Whlch any difference or dis-

pute
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pute of the nature described in'section 80, sub-section
(7), has been referred for determination by an Electric
Inspector or other person as therein provided until
such Inspector or other person has given his decision.

25. Where any electric supply-hnes, meters, fit-
tings, works or apparatus belongmg to a licensee are
placed in or upon any premises, not being in the
possession-of the licensee, for the purpose of supply-
ing energy, such electric supply-lines, meters, fittings,
works and apparatus shall not be liable to be taken
in execution under any process of -any Civil Court or

" in any: proceedmgs in insolvency against the person in

whose possesmon the same may be.

28. No licensee shall, in exercise of any of the

powers. conferred by or under this Act, in any way
injure any rallway, tramway or canal or (in cases
where the licensee is not a local authority) any dock,
wharf or pier vested in or controlled by a local author-
ity or obstruct ov interfere with the. traﬁie ‘on any
railway, tramway or canal.

27. (1) Nothing in this Aet shall be deemed to
authorize or empower any licensee to lay down any

underground, or place any aérial, electric supply-line

or other works, or to make any alterations in any
telegraph-line, maintained or worked by the Govern-
ment or by any person licensed under the Indian
Telegraph Act, 1885, without the previous sanetion
of the telegraph-authority, to whom the licensee shall

give not less than one month’s notice in writing of

his intention, specifying the course of the works or
alterations proposed, the manner in which the works

are to be utilized, the amount and nature of the

energy to be transmltted, and the extent to,and man-
ner in, which (if at all) earth returns are to be used ;
and the licensee shall conforma with such reasonable
requirements, either general or special, as may be

laid down by the telegraph-authority for preventing

any

.tailways and
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any telegraph-line from being m]\mously affected by
sucl:lpyorks or alterations: -

rovided that, in case of - emergency (Whloh shall
be stated by the licensee in writing to the telegraph-
authority) arising from defects in any of the electric
supply-lines or other works of the licensee, the licensee
shall be required: to-give only such notice as may be
possible after the necessity for the proposed new
works or alterations has arisen.

(?) Every licensee shall take all reasonable pre-
cautions in - constructmg, laying down and placmg his
electric supply-lines-and other works and in working
his undertaking, so as mnot injuriously to affeet,
whether by induction or otherwise, the working of
any wire or line used for the purpose of telegraphlc,

telephonic or electnc-s:gnalhng communication, or
~ the currents in such wire or line,

(3) Where any difference or dispute arises

[A ormr

between the licensee and the felegrapb-authority or

any person licensed under the Indian Telegraph Aect,
1885, asto whether the licensee has constructed, laid

~_down or placed his electric supply-lines or other
: works, or made alterations in a telegraph-line, or
. worked his undertaking, in contravention of sub-sec-

tion (1) or sub-section (2), or as to whether the
working of any wire, line or current is or is not
injuriously affected thereby, the matter shall be

- referred to the Governor General in Council ; and the

Governor General in Council, unless he is of
opinion that the wire or line has been placed in
unreasonable proximity to the electric supply-lines or
works of the licensee after the comstruction of such
lines or works, may direct the licensee to make such
alterations in, or additions to, his system as may be
necessary in order to comply with the provisions of
this section, and the licensee shall make such altera-
tions or additions accordingly :

Provided that nothing in this sub-section shall
apply

XTI of
1885.
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“apply to the repa1r, “renewal or amendment of any

electrio supply-line so-long as the course of the elec-
tric supply-line and the amount and: nature of the
- current transmitted thereby are not altered.

(4) Where a hcensee makes default in complying
with the requlrements of this’ section, he shall make
full compensation for any loss or damage incurred by
reason thereof, and, where any difference or dispute
arises as to the amount of such compensation, the
- matter shall be determined by arbltratlon.

Ewplanatwn.—]?or the purpoees of this section, a
telegraph-line shall be deemed to be injuriously
affected by a wotk if telegraphic communication by
means of such line ig, whether through induction or
otherwise, preJudlclally interfered with by such work
or by any use made thereof.

28. (1) Every hcensee shall, within twenty-four
hours of the occurrence, send to the Local Govern-
ment and to the District Magistrate or, in a Presi-
dency-town, to the Commissioner of Police, notice in.
writing of any accident by explosion, fire, electric
-shock or fall of anaérial line and also of any otherac-
cident resulting or 11ke1y to have resulted in loss of
life or personal injury in any part of the licensee’s
works or circuits, or in connection with the saime, and
also notice of any lossof life or personal m]ury ac-
‘tually occasioned by any such accident.

@ The Local Government may -also, if it thinks
fit, appoint any Electric Inspector or other competent
person to inquire and report as to the cause of any
accident affecting the safety of the public, which may

Notlce of an
1nqu1ry 1nto
accidents.

have been occasioned by or in connecnon with a -

licensee’s works, or as to the manner in, and extent to,
which the provisions of the license and of this Act, so
far as those provisions affect the safety of the pubhc,
have been complied with by the licensee.

29. It
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29, I at any time it is estabhshed to the satlsfac-} :
tion of the Local Government,— .

(@) that a licensee is supplymo- energy otherw1se
~than by means of a system which hag
been approved of by the Local Government .
or_(except in accordance with the provi-. -
sions of his license) has permltted any part . ;
of his clrcults to be connected with earthr o
or

() that any electric supply- hnes or works of a' |
licensee are defective ; 3 or -

(c) that any works of a licensee or his supply;';..
of energy are or is attended with danger to .
- the public safety ;

the Local Government may, - by order in Wmtmg,;
specify the matter complained of and require the, .
licensee to remedy it in such manner as shall be ..
specified in the order,and may also in like manner
forbid the uvse of -any electric supply-line or works .:§
until the order is complied with or for such time as "
is specified in the order.

30. (Z) In the absence of an agreement to the
contrary, the amount of energy supplied to-a ‘con-
sumer or the electrical quantity contained in the
supply - (such amount or quantity being hereinafter
referred to as “the value of the supply’’) shall be
ascertained hy means of a duly certified meter, and
the licensee shall, if required by the consumer, cause
the consumer to be supplied with such a meter:

Provided that the licensee may require the: con-
sumer to give him security for the price of a meter
and enter into an agreement for the hire thereof; : .
unless the consumer elects to purchase a meter.

(2) Where the consumer so enters into an agree-
ment for the hire of a meter, the licensee shall keep

the value of the supply, and, in default; of his doing - -¢
50,
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s0, the ecomsumer shall, for so long as th‘e defaunlt cbn-
tinues, cease to be llable to pay for: the lnre of the
meter.

(3) Where the meter is the property of the con-
samer, he shall keep the meter in proper order
for correctly registering the value of the supply, and,
in default of his domg §0, the licensee may, for so lono'
as the default contidues; cease to supply energy
through the meter.

(4) The licensee or any person duly authorized
by the licensee shall, at any reasonable time and on
mformlno' ‘the eonsumer of his intention, have access
to, and be at liberty to take off, remove, test, inspect.
and replace, any meter Whereby the value of the
supply is ascertained or to be ascertained; and,
except where the meter is so hired as aforesald all

reasonable expenses of, and incidental to, sueh takmg
off, removing, testing, inspecting and replacing, and

the procuring the meter to be again duly certified,
where that is' thereby rendered neeessary, shall, if
the meter is found to be otherwise than in proper
order, be recovered from the .consumer; and, where
any difference or dispute arises as to- the amount of
such reasonable ©xX penses, the matter shall be deter-

mined by arbitration :

Provided that the licensee shall not be at- liberty
to take off or remove any such meter if any difference
or dlsputb of the nature described in sub-section (?)
has arisen until the matter has been determined as
therein provided.

(5) A consumer shall not connect any meter,
whereby the value of the supply is ascertained or to

be ascertamed, with- any eleotric supply-line through

which energy is supplied by a licensee, or disconnect

the same from any such electric supply-lme, without

giving to the licensee not less than forty.eight hours®

notice in: writing of his-intention.

(6) In

b3}
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twn 0) '

(6) In a.d(lmon to any meter which may be placed

- upon the premises of & consumer to ascertain the

value of the supply, the licensee may place upon
such premises such meter or other apparatus as he
“may think fit for the purpose of ascertaining or regu-
lating either the amount of energy supplied to the con-

_ sumer, or the number of bours during which the

supply is given, or the maximum power taken by the
consumer, or any other quantlty or tlme connected
with the supply:

Provided that the meter or apparatus shall be of
a construction and pattern approved of by the Local
Government, and shall be fixed and connected with
the service-lines in a manner so approved, and shall
be supplied and maintained entirely at the cost of
' the licensee, and shall not, in the absence of an agree-
ment %o the contrarv, be placed otherwise than be-
tween the maios of the-licensee and the consumer’s
termmals. :

(”) Where.any dﬁerence or dlspute arises as to‘
whether any meter, whereby the value of the supply
as to pressure or quantity is ascertained or to be
ascertained, is-or- is net in proper order for correctly
registering the. value of the supply, or as to whether
such value has in any case been correctly rogistered
by the meter, the watter shall be determined, upon

-the application of either party, by an Blectric In- .. - -

spector or by a competent person specially appointed
by the Local Government in this behalf ; and, where
the meter has, in the opinion of such Inspector or
person, ceased to work for a period not exceeding
one month, such Inspector or person shall estimate
the value of the supply for such period on the basis
of the value of the previous supply; and the decision
of such Inspector or person shall be final, and the
costs of or incidental to such determination shall be
recoverable as  such Inspector or person may direct:
but, save as aforesaid, the register of. the meter,

Wheleby |
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(Part III — Restrictions on Tse of Energy not sup-
- plzed zmder Part I1 —Seatwn 31 )

whereby the value of the supply is ascertamed shall
in the absence:of fraud, be concluswe proof of such
value. S

Explanation.—A. meter sha]l be deemed to be"

« duly certified ¥’:if it is certified: by an Electric Inspéc-

~ tor or by a.competent person appointed. by the . Local

Government in this behalf to:be a eorrect meter, and
to. be. of a-construction -and pattern approved bv the
Local Government, and to have been_fixed ‘:and
connected with the electrlc supply -lines in” a manner
so approved :

Provided that, where any altelatlon is made in a

~ duly certified meter, or where any such meter is un-

XV of 1881.

IX of 1890.

fixed or disconnected from the electric supply-lines,

it shall cease to be a duly certified meter unless and
untll it is again duly certified as aforesaid.

PART IIL

RES’BRIOTIONS ON Use OF Engray NoT SUPPLIED

UNDER PART II.

3. (1) No person shall for any purpose, in any
street, or in any place in whlch one hundred or more
persons ave likely ordinarily to be assembled or which

is a factory within the meaning of the Indian KFac-
tories Act, 1881, use energy which is not supplled to
him under Part 11, without giving not less than seven
clear days’ notice in writing of his “intention to the
District Magistrate or, in a Presldency-town, to the
Commissioner of Pohce, and complying with such
rules ag may be made in this behalf under section 83 :

Provided that nothing in this section shall apply
to any railway or tramway subject to the pr0v1s1ons
of the Indian Railways Act, 1890: '

Provided also that the Local Government may, by
general or special order and subject to such condi-

tions and restrictions as may be specified therein,

exempt
M2

Use of
energy not
supplied
under

Part IT to be
subjoct to
rules,
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(Part I V Geneml ——Seotwn 34, )

o .;exempt any person or class of persons using energy
- ;on:. premises. upon -or: in: connection with.which it is
.generated, from the-application of: this: section or of
any such rule as aforesaid.

(2) Where any. difference:or dispute arises-as to
whether a-place is: or is:not one in which -one hundred

-or-more: persons are likely ordinarily to be assembled,
‘the matter shall be referred to the Local Government
and the decision of the Local Government thereon _
:.,;shall be final.

PART IV.
; GENERAL. ~ :
-32.- (1) 'l‘he Gevernor General in . Oouncll may,

-for the whole or.any part of British India, and each
+ Local Government, with the previous sanction of the

Governor General in Council, may, for the whole or

;any part of the Province, by notification in the

Gazette of India.or the :local official Gazette, as the

_case may be, constitute.an Adv1sory Board.

(2) Bvery such Board shall consist of—-

(a) a Chairman. and two other members, or, where
- the Board is.to consist of only three mem-
bers, one other member nominated by the

.- Governor General in Coundil or the Local

Government, as the case may be, and

() two ‘members, or, where the Board is to

consist of only three members, one member
nominated by such local authorities,

Chambers of Commerce or other Associa-

tions as - the Governor General in Council
or the Local Government, as the case may
be, may by rule prescribe.

(3) The Governor General in Council or the Local

-« Government, as the case may be, may glve directions
~-as to the payment of travelling expenses incurred by
- any member of an Advisory Board in the psrformande
. _of Liis duty as such member.

33. (1) The

[ACT 113 8

O
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for the whole or any part of British India, and each
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Power for. -
Government
to make -

“Local Government, with the previous sanction of the rules.
'@overnor :General in Council, -may, for the whole 6r

any part of the Province, make rules to regulate the

“generation, supply and use of energy, and, generally,
to ‘carry out the purposes and-objects of this Aoct.

(@) In partlcula.r and without prejudice to the
generahty of the foregomg power, such rules
may— '~

(@) prescribe the form of apphcatmns for licenses

and the payments to be made in respect
thereof ;

- (&) regulate the pubhcatlon of notices ; H

: (c) prescribe the manner in which, and the time
within which, representatmns ot objections

“with reference to any a,pphcatlon under
-Part IT are to be made;

(@) prowde for the pre paration and submission of

-accounts by licensees in-a speecified form ;

.(€) provide for the seouring of a regular, constant
‘and sufficient supply of energy by licénsees
to. consumers and for the testing:at various
parts of the system of the .regularity and
sufficiency of such supply, and for the
‘examination of the records of such tests by
consumers;

(f) provide for the protectlon of persons and
property from injury by reason of contact
with, or the proximity of, or by reason of
the defective or dangerous condition of, any
appliance or apparatus-used in the genera-
tion, supply or use of energy ;

,(q) for the purposes of any electric tramway, regu
late ‘the employment -of insulated returns,
or of uninsulated metallic returns of low
resistance, in order to. preveut fusion or

- injurious electrolytic action of or on gas or

water
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(Part IV.—General.~Section 33.)

water pipes, or other metallic pipes, struc-
__ tures  or substances, and, to. minimise, as
- far. as_is reasonably. practicable, injurious
_ interference with.the electric. wires, supply-
~ lines and apparatus.of .parties other than
" the owners. of .the tramway, or with the
currents therein, whether the earth is. used
as_a retwrn or not; and, for the like pur-
poses apply or adapt any .of the provisions

of Part 11; =~ ) L
(%) provide for preventing telegraph lines and
_ magnetic observatories or laboratories from
~ being injuriously affected by.any appliance
or apparatus used in the generation, supply

or use of enérgy; - ¢t Y

() provide for the appointment of ,Electr.ié‘" In-

spectors by the Local Government, and, with
the samction of the Local Government, by
loeal authorities, and preseribe the qualifi-
cations to be required of: such Inspettors,
and: their remuneration and duties ;

_(j)' provide-for the appointment of members of

.- Agvisory Boards and  define the duties and
' regulate the procedure of such Boards;
(%) authorize any Electric Inspectorr or other
- officer of a specified rank andclass to enter,
- inspect and examine any place, caxriage or
vessel in ‘which he has reason to believe any
appliance. or -apparatus:used in the genera-
tion, supply or use of energy to be, and to
carry out :tests -therein, and to preseribe
.the facilities to be given to such Inspectors
or officers for the purposes of such examina-
tions and tests; an T '

(?) authorize and regulate the levy of fees for any

such testing or inspection and, generally,

for the services of Electri¢ Inspectors under

3 In



RO iz L

X of 1897.

‘1903;]""”‘" Electrwzty o ' ‘-](33‘.:

(Part IV.—Qeneral. —,S’eclmns 84- 35 Y

(8) In maklng any rule under. this Act, the Gov-
ernor General in Council or the Local G‘rovernment
as the case may be, may direct that every breach
thereof shall be punishable with fine Whlch may ex-

tend to one hundred rupees, and, in the.case of a.

continuing breach, with a further dally fine which
may extend to ﬁfty rupees,

384. (1) The.power to make rules under sectlon 33
shall be sub]ect to the condition of the rules being !
made after previous publication.

(2) The date to be specified in accordance with
clause (3) of section 23 of the.General Olauses Act,
1897, as that after which a: draft of rules proposed to
be made under this section will :be:taken .into consi-
deration shall not be less than three- months from the
date on which the draft of the proposed rules was pub-
lished for general information.

(3) Where an Advisory Board has been consti-
tuted under section 32 by the Governor General in
Couneil or by the Local Government, any rule to
be made wunder this Act shall, before it is published

F ultb er

provisions
respecting

rules,

for criticism under sub-section (2), be referred, in the .

case of a rule to be; made by the Governor General
in Council, to the Adv1sory Board constituted by the
Governor General in Council, and, in the case of a
rule to be made by the Local Government, to an
Advisory Board constituted by such ‘Government,
and the rule shall not be so published wuntil such

- Board has reported s to-the expediency of making

the proposed rule and-as-to the. sultablhty of its pro-
visions, -

(4) Allrules made under section 33 shall be pub-
lished in the Gazetts of India or the local official
Gazette, as the case may be, and on.such publication
shall have effect as if enacted in this Act.

35. Notwithstanding anything in sections 12 to
18, the Governor General in Council may, for the
placmg of appliances and apparatus for the trans-

mission of enelgy for any purpose, confer upon any

public

Exorcise in
certain
oases of
powers of
telegraphe
authority.




Servico of
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i pubhe officer or licensee any of the powers whlch the
telegraph-authority possesses under, and subjeet to the
provisions of, the Indian Telegraph Act, 1885, with
respect to the placing of telegraph-lines and posts for
the purposes of a telegraph established or maintained

by the Government or to be S0 esta.bhshed or mam-
.tained. :

Arbitration. -

- . ‘88, Where any matter is, by or under thls Aot
directed ‘to be determined by arbitration, the matter

" ghall, unless it is otherwise expressly provided in the

lleenee of a licenses, be determined by such person or
. persons as' the Governor General in Council or. the

Local Government may nominate in that behalf on
_the application of either party; but in all other

respacts the arbitration shall be subject to the provi-
_ sions of the Indla:n Arbitration Act, 1899,

87. (1) Every notice, order or document by or
under this Aect required or authorized to be addressed
to.any person may be. served by post or left,—

~ (a). where the Government is the addressee, at the
office of the Secretary in the Pubhc Works
Department

(b) ”where a local authority is the addressee, at the
office of the local authority :

(¢) where a company is the addressee, at the re-
gistered office of the company :

2104 o - Fleotri iotly. | {Acr’nr .
(Part IV.—General.—Sections 86-87.)

XIIT of
1885,

%;» o_jfgli‘d

- (d) where any other person .is the addressee, at

the usual or last known place of abode or
“business of the person.

. (9) Every notice, order or document by or under
‘this Act required or authorized to be addressed to the
owner or ocoupier of any premises shall be deemed to
be properly addressed if addressed by the description

~of the *“owner” or “occupier” of the premises
(mmmg the premises), and may be served by deliver-
ing it, or a true copy thereof, to some person on the
premises; or, if there is no person on the premises to
whom the same can w1th reasonable ailigence be

delivered,
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~delivered, ‘by affixing it on some conspicucus part of
©‘the premises. : o S
- 88. Every sum declared to be recoverable by sece
© tion b, clause (f), section ‘6, section 14, sub-section
“(2), clause (%), section 16; sub-section (2), section
“17, sub-section (&) or sub-section (4), seotion 22, sub.
~section (1), or section 80, sub-section (£) or sub-see-
- tion (7), and every fee leviable under this Act may
= be recovered, on application to a Magistrate having
- jurisdiction where the person liableto pay the same
- is for the time being resident, by the distress and

sale of any moveable property belonging to such

person. o R . :

© 89, (1) Whoever dishonestly abstracts, consumes
... or uses any energy, shall be deemed to have com-
“S9%'L¥ ¢t 1860, mitted theft within the meaning of the Indian Penal
~ Codae, : - : :

(2) Whoever maliciously causes energy to be

{1 _wasted or diverted, or, with intent to cut off the .

' supply of energy, outs or injures, or attempts to ont
“““or injure, any electric supply-line or works, shall be
punishable with imprisonment for a term which may
- extend to two years, or with fine which 'may extend
to one thousand rupees, or with both. '
(8) Whoever,— , ‘
(@) being a licensee, without the previous sanction
_ o of the Local Government, supplies energy
. ' or lays down or places any electric supply-
: line or works outside the area of supply ; or
*. (b) fails to prevent any variation of pressure
, o exceeding the limits of variation prescribed
; e by the rules made under this Aot ; or
‘ ’ (c) makes default in complying with any order
issued to him by the Local Government
under section 29 ;

shall be punishable with fine which may extend to
one thousand rupees, and, inthe case of a continuing

offance

<~
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- offence :or default, with .a daily. fine -which may

extend to one hundred rupees.

(4) Whoever, uses energy in contraventlon of the
provisions of section 81 shall be -punishable w1th fine

“which may extend to five hundred rupees, and, in the

case of a continuing offence, with a’ dally fine which

" may extend to ﬁfty rupees. .

(6) “Whoever—

(a) connects any- ‘tieter, whereby the value of the
" “supply is ascertained or Lo be agcertained,
with any -electric supply:line through
‘which energy is supplied by a licensee, or
disconnects the same from any such elec-
tric. supply-line, without giving to the
licensee forty-eight hours’ notlce in writing

of his intention:; or

(b) lays, or causes to be laid, or connects up any
.+ works for the purpose of communicating
" with any other works belonging to a licen-

see, without such licensee’s consent ; or

(¢) maliciously injures any meter, wherehy the
value of the supply to a consumer bv a
licensee is ascertained ; or .

(d) improperly uses the energy o’t a licensee ;
shall be punishable with fine which may extend to
one. hundred rupees, and, in the case of a confinu-
ing offence, with a daily fine which may extend to
fifty rupees.

(6) Whoever maliciously extinguishes any elec-
tric light supplied for the public use, shall be punish-

able with fine which may extend to two hundred

rupees.

(?7) Whoever negligently causes energy to he
wasted or diverted, or negligently breaks, throws
down or damages any electric supply-line, post pole
or lamp or other apparatus connected with the supply
of energy, shall be punishable Wlth fine which may
extend to fifty rupees.

(8) Whoever
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(8) Whoever, in any case not already provided
for by this section, makes default in complying with
any of the provisions of this Act, or with any order
issued under it, or, in the ecase of a licensee, with any
of the conditions of his license, shall be punishable
with fine which may extend to-one hundred rupees,
and, in the case of a continuing default, with a dally
ﬁne which may extend to twenty rupees :

Provided that, where ‘a person has made default

in complying with any of the provisions of sections
.18, 14, 15 and 27, as the ease ‘may be, he shall not be
80 punlshable if the Court is ‘of opinion that the case
was one of emergency and that.the offender complied

with the said provisions. .as. far as was reasonable in
the circumstances.

{9) The penalties 1mposed by thls sect1on shall be
in addition to, and not in derogation of, any liability
in respect of the payment of compensation or, in the
case of a licensee, the revocation of his hcense, which
the offender may have incurred.

(10) The provisions of sub-sections (1), (2),(5),

(6) and (?) shall, so far as they are applicable, be

deemed to apply aho when the acts made punishable

» thereunder are committed in the case of energy

supplied by or of wOrks belonging to the Govern-
ment.

40. The powers and dutms of the Local Govern-
ment under Part II shall, when the energy is to be
supplied within the limits of any cantonment or -of
any fortress, arsenal, factory, dockyard or camp or of
any building or place in the occupation of Government
. for naval or military purposes, be exercised and
performed by the Governor General in Council.

44, No suit, prosecution or other proceeding shall
lie against any public officer, .or any servant of a !
local authority, for anything done, or in good faith
purporting to be done, under this Act

42. (1) The

Functions
of Local -~
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(Part IV General—Section 42 The Sokedule—

.fthe terms of any other:license which has.been granted

or use of electricity before the commencement of
thls Act

following provisions as to glvmo* securlty shall apply,

Electrzczty

~ Provisions to be deemed to be incorporated. wzth
and to form part of, every license granted zmder
Part II. )

42 (1) 'l‘he Electnclty Act 1887 the Calcutfta XIITof
Electric Lighting Act, 1895, and the Howrah Bridge 1%87-

Electﬂc Lighting Act 1902, are hereby repealed ﬁ"'{gé;:*

‘Provided that nothing in the foregoing provisions of Bom Act
this seotion shall be deemed -to affect the terms of any :
Jicense. granted hefore the. commencement of this
.Act under the, Calcutta Electric Lighting. Act, 1895,
.or any provisions of that Act or any rule made there-
under_haying reference to any such license.

(@) Nothing in this Act shall be deemed to affect

or of any agreement which has been made by -or
with the sanction of the Government for the supply

.

THE SCHED ULE

PROVISIONS T0 BE DEEMED TO BE INCORPORATED
WITH, AND To FORM PART OF, .EVERY LICENSE -
GRANTED UNDER PART 11,

[See section 4, sub-section (1), clause ( f ).]
Secumty and accounts.
I. Where the licensee is not a local a.uthorlty, the

namely :—

(a) The licensee shall, w1th1na perlod of six months
~after the commencement of -the license
and before exercising any of - ‘the powers
by the license conferred on him in relation
to the execution of works, show, to the satis-
faction of the Local Government, that he
is in a position fully and efficiently to
discharge the duties and obligations im-

posed




Electrwziy

(The Schedule — Provisions to be deemed to be incor-
- morgted with, and - to form part of, every lzaense
yranted under Port I1.).

posed upon him by the hcense throughout )
“the avrea of supply. =

(b) The licensee shall also, within six months

after the commencement of" the license
" or within such extended period as may

. ‘be approved by the Local Government and

“before exerclsmg any of the powers con-
-ferred -on him in relation to the execu-
* ‘tion of works, deposit or secure; to the satis-
faction " of the Local Government, such
“-sum (if-any) as may be fixed by the license .
or, if not sofixed, by the Local Government.

(c) The said sum deposited or secured by the

licensee under the provisions of this clause
shall be repaid or released to bim in equal
moieties, when and so soon as it may be
certified by an officer appointed by the Local
Government in this behalf that amounts
equal to the sumsso to be repaid or released
have been expended’ by ‘the: licensee upon
works - executed for the purposes of the
undertaking, or that distributing mains
" have been duly laid down by the hcenqee in
every street or part of -a street in which
he is required to lay them down within a .
limited time, or shall be repaid or'released
at such earlier dates; and by-such instal-
ments, as may be approved by the Loeal _
Government, -

(d) Where the area of supply includes two or

more local areas for which local authorities
- are constituted, the Local Government may
require the- deposnt to be made or the
security to be given in respect. of such
local areas severally, and in that case the
deposit orsecurity shall berepaid or released
separately as to each local area.

II. Where
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(The. Sahedule.——l’romszons do- be deemed ‘tobe in-
corporated with; and. to form part of, evéry license
granted under Pomf I1. )

IT. Where the licenseé is not a local authority, the -
following provisions as to the audit of accounts shall
apply, namely 1=

(@) The annual statement of accounts of the under-

_taking -shall, before being rendered- to the
~ Yocal Government. under.section 11 of the
- Indian Electricity Act, 1903, be examined
and audited by such person as the Local
.Government may appoint in this behalf,
and the remuneration of the auditor shall
‘be such asthe Local Government may direct,
and his: remuneration and all expenses
incurred by him in or about the execution
of his duties, to such an amount as the
Local Government shall approve, shall be

. paid by the licensee on demand. :

(b) TPhe licensee shall afford - to -the auditor, his
clerks and assistants, access to all such
" # -books. and doeuments relating to the
undertaking as are mecessary for the pur-
-poses of the audlt and shall, when required,
furnish to him and them all vouchers and
~information requisite for that purpose, and
" afford to him and -them all facilities for
~the proper execution of his and their duty.
(@) The audit shall be -made and conducted in
such manner as the Local Government -

may direot.

() Any report made by the audifor, or such
portion thereof as the Local Government
may direct, shall be appended to the annual
statement of accounts of the licensee, and
shall thenceforth form part thereof.

ITI. The licensee shall, unless the Local Govern-
ment otherwise directs, at all times keep the accounts
of the capltal employed for the purposes of the under-

taking
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'(Tke Schedule.———l’rnmswns to - be deemed : to be in-
.corporated with, and to form part of, every license
granted under Part 1I)

taking distinct from the accounts kept by him of any
other undertaking or business.

Natare and 'fmode of su@ply.

IV. Energy shall be supplied by the licensee only

by means of some system approved in writing by the

Local Government, and save as otherwise provided

by rules under the Indian Electricity Act, 1908, the

SN : licensee shall not permit any part of any circuit to

§ be connected with earth unless the connection is for

g . the time being approved by the Local Government,

with the concurrence of the telegraph-authiority.

V. Where and in so far as energy is supplied to

a tramway for purposes of electric traction, the fol-
lowing provisions shall apply, namely :—

(a) The licensee shall employ either insulated
metallic returns, or uninsulated metallic
returns of low resistance, save in the case

entirely self-contained.

(8) The licensee shall take all reasonable pre-

Vcautlons in constructing, placing and main-

taining his electric supply-lines and cir-

cuits, and other works of all descrlptmns

and also in working his undertaking, so as

not injuriously to affect, by fusion or

electrolytic action, any gas or water pipes,

. . or other metallic pipes, structures or sub-

& , stances,

; ' Compulsory works.

V1. The licensee shall, within a-period of two years
after the commencement of his license, lay down
suitable and sufficient distributing mains for the
purposes of general supply throughout such streets
or parts of stree_ts as the Looal Government may, by

order

o

of vehicles in which the motive power is

Systems of
supply.

Provisions as
to electric
tramways.
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order in writiug issued withia six months of the

commencement of the license, direct.

VII. Every licensee shall, not less than one month
before commencing to lay in any street any electric
supply-line for the supply of energy to any particular
consumer, and not for the purposes of general supply,
serve upon- the local authority (if any) and upon the
owner or occupier of all premises abutting on so
much of the street as lies between the points of origin
and termination of the electric supply-line so to be
laid, a notice stating that the licensee intends to lay
the electric supply-line, and intimating that, if within
the said period any two or more of such owners
or occupiers require in accordance with the provisions
of the license that a supply shall be given to their
premises, the necessary distributing main will be
laid by the licensee at the same time as the electric
supply-line intended for the particular consumer. ,

 'VIII. (1) Where, after the expiration of eighteen
months from the commencement of the license, a:
requisition is made by six or more owners or occu-
piers of premises in or upon any street or part of a
street” within the area of supply or by the Local

. Government or a local authority charged with the

public' lighting thereof, requiring the licensee to
provide and lay down distributing mains for the
purposes of general supply throughout such street or
part thereof, the licensee shall comply within six
months with the requisition, unless,—

(@) where it is made by such owners or occupiers
as aforesaid, the owners or ocoupiers making
it do not, within fourteen clear ‘days after
the service on them by the licensee of a
notice in writing in this behalf, tender to
the licensee a written contract, duly exe-
cuted and with sufficient security, bind-
ing themselves to take, or guaranteeing

that
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-that there shall be taken, a supply of
energy for not less than three years to such .
~amount as will in the aggregate produce
annually, at the current rates charged .
by the licensee, a reasonable return to the
hcensee, or,

(b) where it is made by the Looal Government or

a local a,uthorlty, the Local Government or

local authority, as the ease may be, does

not, within the like period, tender a like
agreement binding itself to take a supply
of energy for not less than three years .
for the public lighting of such street or
part thereof.

- (9) Where any difference or dispute arises between
the licensee and such owners, occupiers or local .
authority as to the sufficiency of the security offered

under this clause, or as to the amount of energy to be -

taken or guaranteed as aforesaid, the matter shall be
referred to the Local Government and éither decided
by it or, if the Local Government so direocts, determmed
by arbitration.

(3) Every. requisition under this clause shall be
signed by the maker or makers théreof and shall
be served on the licensee.

(4) Every requ1s1t10n under this olause shall be -

in a form to be prescribed by rules under the Indian

Electricity Act, 1903 ; and copies of the form shall be
kept at the office of the licensee and supphed. free of
charge to any applicant.

IX. (1) Where a requisition is made by the
owners or occupiers of any premises situate within
one hundred yards from any distributing main in
which the licensee is required to maintain a supply of
energy for the purposes of general supply, requiring
the licensee, to supply energy for such premises, the

licensee
1

Requisition

for supply to

owners or
occuplera in
vieinity. -
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Yicensee shall supply, and, save in so far as he is pre-
vented from doing so by dyclones, floods, storms or
other occurrences beyond his control, continue to
supply; energy in accordance with the requisition,
unless the person making it fails, within fourteen days
after the service on him by the licensee of a notice in
writing in this behalf, to tender to the licensee a written
contract, duly executed and with sufficient security,
binding himself to take a supply of energy for not less
than two years to such. amount as will produce, at
current rates charged by the licensee, a reasonable
- Provided, first, that the cost of so much of any
electric supply-line as. may be laid for the purposes of
the supply upon the property in-respect of which the
requisition is made, and of so much of any electric
supply-line as it ray be necessary for the said.
purposes tolay for a greater distance than one hundred-
feet from the licensee’s distributing main, although
not on that property, shall, if the licensee so requires,

- be. paid by the owner or occupier making the

requisition™ __

~ - Provided, secondly, that the licensee may, after he
has furnished a supply of energy for any premises, by
noticeé in writing require the owner or ocecupier within.
seven days after the dateof the service of the notice,
to "give him security for the payment'of all money.
which may become due to him in respect of the
supply, in ‘case the owner or ‘oeccupier has not’

.already given that security, .or in case any security

given has become invalid or is insufficient; and, if

~the owner or occupier fails fo comply with the terms

of the notice, the licensee may ‘diseontinue to supply
energy for such premises so long as such failure

“continues: . . _

- Provided, ‘thirdly, that, if the dw-ﬁer or occupier
of any such premises as aforesaid adopts. any form of

lamp.
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lamp or burner, or uses the energy supphed to him by

. the licensee for any}purposes, or deals with it in any

manner, so as to interfere unduly or improperly with

the efficient supply of energy to any other person by

. # the licensee, or fails to keep his meter in proper

g order, the licensee may discontinue  the supply of

energy for such premises so long as such lamp or

burner. is so adopted or the energy is so used or dealt

. with, or the meter is not kept in proper order, as the
{ ocase may be:

é " Provided, fourthly, that the lwensee shall not be
L bound to furnish a supply of energy to any piemises
z if an. Blectric Inspector or other competent person

! appointed by the Local Government is satisfied that
the eleetrlc line, fittings, works and apparatus therein
aré not in good order and condition, and are likely to
affect injuriousty the use of energy by the hcensee, or

: by other persons :

i  -Provided, fifthly, - tha,t in the event of any alteras

‘ tions of, or additions to, any electric _wires,
fittings, Works or apparatus within such premises as
aforesaid, all such alterations or addifions shall. be
notified to the licensee by the owner or occupier
before being connected to the source of supply, with a

" view to their being examined and tested ; and.

~ Provided, sixthly, that, in the event of any requ1-
sition being made for a supply of energy from any -
distributing main of which the licensee can prove, to
the satlsfactlon of an officer appomted by the Local
Government in this behalf,—

‘: (o) that it is already loaded up. to. its full ourrent-
‘ . carrying capaeity, or

(b) that, in case of a larger amount of current
~ bemg transmitted by it, the loss of pressure
will seriously affect the efficiency of the
_supply to other consumurs in the wvicinity,

. A the
‘ : 1%
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Supply for

publio lamps.

the licensee miay refuse to accede to the requmtlon for

such .reasonable period, not exceeding six months, as .

such officer may think sufficient for the purpose of
amending the dlstrlbutlng main or laying down &
further distributing main. -

(2 Where any difference or dispute arises as to’
the sufficiency of the: seeurity offered by such owner
or occupier, or as to.the improgper use of energy; or as
to any alleged defectin any wires, fittings, works or
apparatus, or as to any alleged excess or defect in the’
pressure or quantity of the energy supplied, the
matter shall be referred to the Local Government
and either decided by it or, if the Local Government
0 directs, determined by arbitration.

(3) Every requisition underthis clause shall be

signed by the maker or makers thereof and shall be
served on the licensee.

(4) Every requisition under this olause shall be in
& form to be prescribed by rules under the Indian
Electricity Aect, 1903 ; and copies of the form shall
be kept at the oiﬁce of the llcensee and supplled free
of charge to any applicant. -

X. (1) Where a requisition is made by the Local
Government or by a local authority requiring the
licensée to supply for a period of not less than one
year energy for any public lamps within the distance
of one hundred yards from any distributing main in
which the licensee is required to maintain a supply of -
energy for the purposes of general supply, the licensee:
shall supply, and, save in so far as he is prevented
from doing so.by cyolones, floods, storms or other
occurrences beyond his control, continue to supply,
energy for such lamps in such quantltles as the luocal

Government or the local authonty, as the case may
be, may require,

(9) The provisions contamed in the. first, fourth
fifth
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fifth and si_xéh' provisos to sub-clause (I) and in

“Hectricity. 1y

sub-clause (2) of clause IX shall, so far as may be,

apply to every case in which a requisition for the
supply of energy is made under this clause as if the
Local Government or local anthority were an owner
-.or occupier within the meaning of those provisions,

‘ Charges, _ :
XI. In the absence of an agreement to the con-

_trary, the licensee may charge for energy supplied by

“him to any consumer— S
(¢) by the actual amount of-energy so supplied ;
or : :
(6) by the electrical quantity contained in the
supply ; or 2 '
(¢) by such other method as may- be approved by
the Local Government: .
: Provided, first, that, where the licensee charges
by any method so approved by the Local Government,
any consumer who objects to that method may, by
not less than one month’s notice in writing, require
the licensee to charge him, at the licensee’s option,
either by the actual amount of energy supplied to
-him or by the electrical quantity contained in the
-supply, and thereafter the licensee shall not, -except
- with the consent of the consumer, charge him by
another method ; ‘
Provided, secondly, that, before commencing to
supply energy through any distributing main for the
purposes of general supply, the licensee shall give
notice, by public advertisement, of the method by
- which he proposes to charge for energy so supplied ;
and, where the licensee has given such notige, he shall
not be entitled to change that method of charging
without giving not less than one month’s notice in
writing of such change to the Local Government, to
the local authority (if any) concerned, and to every
consumer

Methods of
charging.
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consumer’ of energy ‘who is supplled by him from suoh
distributing main: -

“Provided, thirdly, that, if the consumer is prowded
with a duly certified meter for the purposes of
ascertaining the value of the supply and the licensee
changes the method of charging for the energy sup- -
plied by him from the distributing main, the licensee
_ shall bear the expense of providing a new. duly certi-

fied meter if such is necessary for the purpose of ase

certaining the value of the- supply accordmg to tbe
- new method of charging.

X1II. The price charged by the licensee for energy
supplied by him shall not exceed the maximum fixed
by his license, or, in the case of a method of charge
approved by the Local Government, such maximum

as the Local Government shall fix on approvmrr ithe
method :

Provided that, if at any time after the expiration
of seven years from the commencement of the license,:
the Local Government considers or is satisfied that
the maximum so fixed or approved as aforesaid should

" be altered, it may, after such inquiry (if any) as it
thinks fit, make an order accordingly, -which shall

have effect from such date as may be mentioned
therein :

Provided, also, that where an order in pursuance
of the foregoing proviso has been made, no further.
order altering the maximum fixed thereby shall be

made until the expiration of another perlod of seven
years.

XIII. '.l‘he price fo be charged by the licensee and
to be paid to him for energy supplied for the public
" lamps, and the mode in which those charges are to
be ascertained, shall be settled by agreement between
the licensee and the Local Government or the local
authority, as the case may be, and,where any difference

or
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or dispute arises, the matter shall be determined by:
~arbitration, ;

Testing and snspection.

XIV. The licensee shall, at any place W1th1n
- reasonable distance from any main, establish at his-

own cost and keep in proper condition such number
of testing stations as the Local Government may direct
for the purpose of testing the supply of energy in.
the main, and shall supply and keep in proper condi-
tion thereat, and on all premises from which he

supplies energy, such instruments for testing as the.
Local Government may approve, and shall connect

all such testing stations, by means of proper and
sufficient electric supply-lines, with the d1str1but1ng'
mains, and shall supply energy to each testing sta.tmn
for the purpose of testing,

XV. The licensee shall afford all facilities for

.inspection and testing of his generating, converting
‘and testing stations and all other parts of his electric

system and for the reading, testing and inspection of
instruments.

XVI. The licensee may, on each occasion of the
testing of any distributing main or electric supply-
line or the testing or inspection of any instruments,
be represented by an agent who may be _present but

' ghall not interfere with the testing or inspection.

XVII. On the occasion of the testing of any main
of the licensee by an Eleotric Inspector, reasonable
notice thereof shall be given to the licensee, and
the testing shall be carried out at such suitable hours
as, in the opinion of the Electric Inspector, will least
interfere with the supply of energy by the licensee,
and in such manner asthe Electric Inspector may
think fit; but, except under the provisions of an
order made in each case in that behalf by the Local

Licensee to
establish
testing
stations and
keep instru-
ments for

Lesbing. ;

Lmﬂensea to
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Government, the Electric Inspector shall not be.

entitled




}rept open for

126G , - Electmozty. . [AC'I‘ r

(The Schedule.~-Provisions to be deemed to bein-
corporated with, and to form part of, every license
gramted under Part I1))

entitled to have access to, or interfere with, the mains
of the licensee at any points other than those at
which the hcensee has reserved for hlmself access to
: the same : :

" Provided that the llcensee shall not be held
responsible for any. interruption in the supply of energy.
which may be occasioned by or required by the
Electric Inspector for the purpose of any such testing
. a8 aforesaid :

Provided, also, that the testing shall not be made
in regard to any ‘particular portion of a main oftener
than once in any three months, unless in pursuanee
of an order made in each case in that behalf by the
Local Government

Plans.

XVIII (1) The licensee shall, after commencing to
" supply energy, forthwith cause a plan to be made
of the area of supply, and shall cause to be marked
thereon the line and the height above or the depth
below the surface of all his “then existing mains, -
electric supply-lines, street distributing boxes and
“other works, and shall once in every year cause that
plan to be duly corrected soas to show the mains, -
electric supply-lines, street dlstrlbutmg boxes and
other works for the time being -in existence. The
licensee shall also, if so reqmred by the Local
Government, cause to be made sectlons showing the
tevel of all his existing distributing mains and under-
ground works other than service-lines,.

() Every such plan shall be drawn to a scale
which shall not be smaller than eighty-eight feet to
the inch orfo such other scale as may be approved
by the Local Government.

(3) Every such section shall be drawn to a hori-
zontal scale which shall not be smaller than eighty--
eight feet to. the ‘inch and to a vertical scale which

shall
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shall not be smaller than eleven feet to an inch, or to

such other horizontal and vertical scales as may be

approved by the Local Government,

(4) Every plan and section so made or corrected,
or a copy thereof, marked with the date when it was
so made or corrected, shall be kept by the licensee at

‘his principal office or place of business within the
area of supply, and shall at all reasonable times be -

open to the inspection of all applicants, and copies
thereof shall be supplied on such terms and conditions

as may be preseribed by rules under the Indian Elec.-~

tricity Aot, 1908.

(5) The licensee shall, if required by the Local
Government, or, where the licensee is not a loeal

-authority, by the local authority (if any) concerned,

supply to the Local Government or local authority,
as the case may be, a copy of every such plan or
section duly corrected so as to agree with the original

kept at the principal office or place of business of the
licensee,

Additional notice of certwin works.

XIX. On the day next preceding the commence-
ment of any such works as are referred to in section
13 of the Indian Electricity Act, 1903, the licensee
shall, in addition to any other notices which he may
be requlred to give, serve upon the Electric Inspector

or such officer as the Local Government may appoint.
in this behalf for the area of supply a notice in,

writing stating that heis about to commence the
works and the nature and position of the same.

Notice to
Electrio
Inspector. .




